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Pres6nt: Shri Gyan Prakash, leamed counselfor applicant
Shri R.N. Singh, leamed counselfor R-1

Mrs. B. Rana, leamed counsel for UPSC

r ln this case the respondents u,ere directed to calculate year-wlseI
-vacancies 

and to prepare year-uise panelhavlng regard to IES Rules and the

law on the subfec.t. ln the event, appllcants urere found eliglble and flt in

accordance wlth the Recruitment Rules, they shalt be considered for promotion

and accordlngly promotlonal order shall be lssued agalnst the vacancies year to

year, for wtrich they were entitled to, with all consequential benefits-

\
Respondents uere dlrected to implement the aforesald dlrec{lons uithin three

months.

J
Vuhile implementing the aforesaid order, respondents explained certain

admlnistragve dlfficuttles for wtrlch they applled for extension of tlme to

implement the aforesaid dlrections. Twice it was extended and in the meanwtile

the Hon'ble Supreme Court ha{granted stay, wtrlch vuas subsequentty vacated

on 28.10.2005. lt ls submltted by the respondents' counsel that after vacatlon of

the stay, the matter was processed and the DPC uas accordingly convened on

2A29.12.2005. DPC has been held and recommendatlons of DPC have been

communicated to resPondent No.l.
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1o pesodstp spuBls gggg/Cgll'Vgtl _f
'JApJo slql lo uotlBclunuuos lo alBp

eql uo4 51esrh Jnol ulqllt\'aaoqe pelep se 'suo!l3e1!p plgseJole e$ luetuedul
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